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Memorandum regarding Activities of
Eastern Coalfields Limited.

-+

*706. SHRT KRISHNA CHANDRA
HALDER:

SHRI E. BALANANDAN:

Will the Minister of ENERGY be
pleased to state:

(a) whether Government have re-
ceived 2 memorandum dated. 8th Jan-
uary, 1981 regardipg activities of
Eastern Coalfields Limited;
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(by if so, what were the problems
and suggestions contained in the me-
morandum; and

(¢) what action has been taken by
Government on the said memoran-
dum?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (c).
A statement is being laid on the Table
of the House.

Statement

(a) Government have received a
memorandum dateq 18th January,
1981 on the subject.

(b) The memorandum suggests
that Eastern Coalfields Limited should
stop the alleged unplanned slaughter
mining and unscientific mining, carry
out sand stowing in all mines pre-
vent surface, gubsidence etc. refill all
old ang abandoned quarries, plan for
rehabilitation of the persons affected
by surface subsidence, paying them
adequate compensation for both land
and crop and offering employment. It
also suggests that all construction by
the coal company should be done with
prior permission of Director General
of Mines Safety and District and other
authorities. It suggests procurement
of foreign collaboration to finq out
ways and meang to save the areas
declared unsafe,

(c) All planning and operation are
carried out under the guidance and
supervision of experienced mining
engineers. There has been no case of
eviction or evacuation due to unsafe
mining practice after nationalisation.
Sand stowing is practised in all mines
to protect important surface features
ag desired by DGMS. All new open-
cast projects have provision for re-
clamation of quarried land. Reﬁll.mg
of subsideq areas is alsp done for re-
clamation of land. The coal . oom
pany have full expertise.to {eclde
the site of construction and it is not
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considered necessary to seek prior
permission of DGMS or other autho-
rities. Government has sought ex-
pertise form Poland to study the prob-
lems in the areas declared unsafe by
the State Government authorities.

SHRI KRISHNA CHANDRA HAL-
DER: Sir, I have read the statement
and it is quite evasive. Even after
mationulisation, unplanned and un-
scientific mining jg still continuing. I
would like to know whether it is a
fact that in a memorandum subinitted
1o the hon. Minister, it has heen stated
that the General Manager, Coordina-
tion, ECL hag bluntly declared in the
meeting presided over by the District
Magistrate, Burdwan and attended by
the MLAs, D.G.M.S., Mining Advi-
sory, West Bengal that stowing ope-
ration would 0ot be taken up due
to high cost for its execution.

Is it not a fact that a major part
of Raniganj city has been declared
unsafe for habitation because of the
subsidence that occureq near Rani-
ganj_ station, Kumar bazar, Sishuba-
gan. Mahavir Colliery etc.? Is it also
not a fact that Barakar and Kulti
towns have been declared unsafe and
construction of more than two storcy-
ed buildings has been prohibited? I
would also like to know whether it
is not a fact that ECL is constructing
quarters, more than two storeys, in
the unsafe area? If so, what steps
does the Government propose to take
to tackle the problem of lakhs of
people of the Asansol-Raniganj area
etc? What is the recommendation of
the Polish experts in this regard?

THE MINISTER OF ENERGY
(SHRI A. B. A. GHANI KHAN
CHAUDHURY): Attempts have been
made to do the mining operations in
these areag on a planned and scienti-
fic basis.

In the pre-nationalisation days,
there was unscientific mining. That
we agree. But after nationalisation,
attempts have been made to do justice
and plan on a scientific basis. Now
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there are two types of areas Mr.
Speaker, Sir. One jg the lease-hold
area and the other one is the non-
lease-hold area. In the leasehold
area, it is the direct responsibility of
the coal companies to look after the
safety of the people as a whole. In
the non-lease hold area that question
does not arise. But, even then the
present  Government has taken the
view that they have to evolve a harm
policy for the lease-hold area as well
as non-lease-hold area. In regard to
this various suggestions have come to
us, but we do not want to take any
chapce. So, we have sought the as-
sistance and advice of the Polish. They
have a lot of experience on this. They
have accepted our invitation and we
are expecting g team. Whatever sug-
gestions the team makes after going
round the area, we will try to imple-
ment the suggestions.

SHRI KRISHNA CHANDRA HAL-
DER: Sir, the first part of my ques-
tion has not been answered. I ask-
ed the General Manager (Coordina-
tion) E.C.L. He said that the stowing
operation will not be taken up due to
high cost of its execution.

SHRI A. B. A, GHANI KHAN
CHAUDHURI: That question does
not arise, ag I have said that we will
have 4 firm policy on safety measures.

SHR] KRISHNA CHANDRA HAL-
DER: Sir, it s estimated that in the
next ten years about 50,000 acres of
land will be affected in one way cr
other for mining operations in E.C.L.
and about 50,000 people will be affect-
ed. I would like to know the policy
of the Government in regard to giving
compensation, rehabilitation and em-
ployment to the evicted persons, whe-
ther the Government will give employ-
ment to 70 per cent persons from the
adjacent villages within the radius of
five kilometres from the project or
mines area? 1 would like a clear
answer from the Minister on this.
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SHRI A. B. A. GHANI KHAN
CHAUDHURI: Mr. Speaker, Sir, our
a'm is to make the area safe. We are
against shifting. For this we require
expert opinion. Now, only for Rani-
ganj<town, if the shifting occurs, as
per West Benngal Government’s as-
sessment, this will cost Rs. 750
crores. This is a colossal amount.
So, we are against any shifting. So,
we are thinking of experts opinion.
This is the position at the present mo-
ment,

SHRI KRISHNA CHANDRA HAL-
DER: He has not understood my ques-
tion. About 50,000 acres of land will
be acquired and about 50,000 people
will be evicted. For future, what is
the policy for the evicted people in re-
gard to giving them employment, com-
pensation and rehabilitation?

SHRI A. B. A. GHANI KHAN
CHAUDHURI: Our policy is to give
themm jobs and employment in stages
and also to give them compensation as
suzgested by the State Government.

SHRI SATYASADHAN CHAKRA-
BORTY: Mr. Speaker, Sir, there is
really a dangerous  position because
thousands of people are go'ng to be
affected. Now, in his answer the Mi-
nister has said that they are awaiting
expert opinion. But that is a matter
fcer the future. T would like to know
what are you going to do at present?
when the whole area is facing immi-
nent danger, you just cannot wait for
expert opinion. Someth'ng has to be
done at present.

I want to know what you are con-
templating as an immediate step, espe-
cially when vou have already received
so many representations, including the
revresentation from the local MLA?

SHRI A. B. A, GHANI KHAN
CHAUDHURI: Mr. Speaker, Sir, I
have said that this is the experts’ job
and we are expecting the experts any
day and immediately we will t{ake
steps.
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DR. KRUPASINDHU BHOI: Mr
Speaker, Sir, in the answer the Minis-
ter has said that Coal India Ltd. and
the Government will take action
against the culprit in the lease-hold
area if somebody is do:ng illegal min-
ing. But after nationalization of coal
is it not the obligatory duty of Coal
India to catch hold of the illegal mi-
ners in different coal fields?

SHRI A. B. A. GHANI KHAN
CHAUDHURI: We don’t have any
power so far; but we tell the State
Government to take necessary action.
The difficulty which arises is this:
soimchow or the other, they get a stay
order from the High Courts; and that
makes things more difficult. But after
the Supreme Court's judgement,
things have become much better, and
we are trying to stop illegal mining.

Recommendation of Fazal Committee

CHITTA MAHATA:
ENERGY be

*707. SHRI
Wil] the Minister of
pleased to state:

(a) whether it is a fact that Gov-
ernment have rejected the most im-
portant recommendation of the Fazal
Committee that the Coal India Limi-
ted as the holding company should be
wound up and its four subsidiaries be
converted into independent companies;
and

(b) if so, the details thereof and the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) and (b). The
report of the Fazal Comm:ttee is still
under the consideration of Govern-
ment.

SHRI CHITTA MAHATA: 1 would
like to know from the Minister when
the report of the Fazal Committee was
received by the Government. What
are the specific reasons why Govern-
ment has not so far taken any final
decision on the findings of the Fazal
Committee? In view of this, I would
also like to know the terms and .condi-





